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BEFORE THE NATIONAL GREENT TRIBUNAL

CENTRAL ZONE BENCH BHOPAL
*k ok

Original Application No.97/2022 (CZ)
IA No.48/2023

Kamal Tiwari
Versus

Union of India and Others

Reply on behalf of the
Respondent No.1l4 (Mahabir

Chemical Industries)

MAY IT PLEASE THIS HON'BLE TRIBUNAL

Humble respondent No.l1l4 submit reply

as under: -

That the humble respondent has been
made party in the aforesaid OA 1in
compliance of the Order dated
25.7.2023 whereby IA for impalement of

violators as party has been allowed.

That the present OA has Dbeen filed
inter-alia seeking relief to stoppage
of non forest activities, illegal

construction upon forest land, illegal

g
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plotting, leveling of forest land and
not to discharge untreated effluents
and industrial waste in Khasra No.3
and 10 of Nahargarh Wildlife Sanctuary

and Eco Sensitive Zone.

That application for impleading as
party respondent appears to have been
filed by the applicant without
verifying the facts so far as the
humble respondent is concerned.

The humble replying respondent No 14
is doing its chemical business at plot
no G-680 Industrial Area RIICO. He
purchases black o0il from market and
recycles it back and prepares
lubricant oil. There is no pollution
of any kind in this whole process.
Apart from this, the dry
soil/Hazardous Waste which is left in
the end in the whole process he gives
it to the cement factory. It is

further important to mention that due

0
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to this work of answering respondent,
there is no danger of any kind of
pollution to Narhargarh wild life
Sanctuary. The answering respondent
further made every possible effort not
to wviolate any kind of act and
notifications issued by the state
Government and Government of India
also. As far as water pollution is
concerned, draining even a single drop
of dirty water does not spoil from
the business premises of answering

respondent.

The humble respondent was leased out
the Industrial Plot No. G-680 by the
RIICO on 27.11.1990 and thereafter the
respondent set wup the industry and
commenced business on 1.4.1995.
Respondent was registered as Ministry
of Micro, Small and Medium Enterprises
(MSME) on 25.8.2020. The Respondent

was 1issued License to carry on the

e
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business of a processor vide License
No.705/2018 dated 17.7.2018 by
District Supply Officer Jaipur-I(Raj)
valid up to 16.7.2023 by the District
Supply Officer Jaipur. Rajasthan state
Pollution Control Board granted
Authorization vide Letter dated
30.6.2020 for operating a facility for
collection, Disposal, Generation,
Reception storage of Hazardous Wastage
under Hazardous and other waste
(Management and Transboundary
Movement) Rules 2016. And consent to
operate under section 25/26 of the
water (Prevention and control of
pollution) Act 1974 and under section
21(4) of Air (Prevention and control
of Pollution) Act 1981 wvide Letter
dated 27.7.2023. Photostat Copy of the
Lease Deed, MSME Registration, License
No.705/2018, and Authority Letter

dated 30.6.2020, Consent Letter dated
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27.7.2023 is filed and marked as

Annexure R-1 to R-5 respectively.

That as per Test Report of Team Test
House the sample of Ambient Air
Quality and DG Stack Emission Level
found fit during the analysis period
from 30.11.2022 to 3.12.2022.
Photostat Copy of the Test Reports is
filed and marked as Annexure R-6

That There is no pollution of any kind
in this whole process. Apart from
this, the dry soil/Hazardous Waste
which is left in the end in the whole
process he gives it to the Shree
cement factory. Copy of MOU is hereby

filed and marked as Annexure-7.

That unit of answering respondent is
not discharging of untreated effluents
in Nahargarh Wildlife Sanctuary. The
unit of the humble respondent is

located at a distant place from the

Sanctuary.

e
-



247

That the contents of the OA as stated
in Para No.l to 21 are denied for want
of knowledge being not related with
the answering respondent No 14 except

Para No.3 thereof.

That so far as contents of Para No.3
is concerned, it is submitted that the
Government of India has issued Gazette
Notification on 8.3.2019 by which Eco
Sensitive Zone of Nahargarh Wildlife
Sanctuary got declared, which cannot
be given effect retrospectively. The
humble respondent No 14 is running his
industry under requisite permission /
license / consent of the State
Government much prior to the said
notification. No new industry has been
established by the humble respondent
nor expanded of existing industries
nor permitted to it within the
boundaries of Eco Sensitive Zone. The

humble respondent 1is not discharging

Y
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any untreated effluent from the unit.
The applicant may be directed to
submit strict proof to substantiate
the allegation of discharging

untreated effluent in the Sanctuary.

That the aforesaid submissions
sufficiently controvert the averments
made by the applicant for impleding
the respondent as violator / party and
as such it 1is in the interest of
justice to consider the same as reply
and accordingly dismiss the OA against

the respondent.

It is, therefore, most humbly prayed
that aforementioned reply may kindly
be accepted and taken on record and
answering respondent No 14 is further
state not doing any non forest
activities, and not to discharging
untreated effluents and industrial

waste in Wildlife Sanctuary and Eco
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Sensitive Zone and accordingly the OA

may kindly be dismissed with costs.

o)

Yours’ Humble Respondent

‘;hrough Counsel
gﬁw \oveZe
{Shiv Narayan Bohra,

Iskandh Sharma}

Advocates

Enrolment No. R/465/1994

Mobile No. 94140-74734 76658-37411
Email: advocatesnbohral969@gmail.com
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BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL
Original Application No.97/2022 (CZ)
IA No.48/2023
Kamal Tiwari
Versus

Union of India and Others

AFFIDAVIT IN SUPPORT OF REPLY

I, Chandra Prakesh  Sharma s/o Shri
Narsingh Lal Sharma aged g0 vears, owner
of Mahabir Chemical Industries Plot G-

680, VKIA, Jaipur do hereby take oath and

state as under: -

1. That being authorized signatory of the
respondent No.1l4 I am well conversant
with the facts and circumstances of
the case and am competent to swear
this affidavit. '

2. That annexed reply has been drafted by
the counsel under my instructions
which is true and correct to the best
of my knowledge and belief based on
office record and legal advice.

e

(Deponent)

VERIFICATION

I, the above-named Deponent do hereby
verify that the aforesaid affidavit 1is
true and correct to the Dbest of ny
knowledge, belief and I have not
suppressed any material therein, so help
me GOD. .

ﬁ/@k\ ATTESTED (Depopent)
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. ‘Ra]aslhan State Industrial Development &
DII( O Investment Corporation Ltd.
~ Unit: Jaipur (North) Road No. 5, V.K.I. Area, Jaipur-302 013
. Plione No. : 6141-2330540 « Fax : 0141-2333863
No. U (13y3/ Sy 4L
Date ’0’6
21"
Ms Ryarch PICU‘CLQ,(S,
Dsn..Bemk o} oj*d’m,

Bvan Vikas Sanhom P90 $on ijc‘ud\" CGin
LN (“\ax%L Toubvd

Subject : Original Lease Deed of M/s

Mahaeo,  Chericad  Gndistru,

Plot No.. 52832, ... Ind. Area..X.\2

Dear Sir, ot .

Please refer to your Letter No...M& - dated P We are enclosing herewith
original Lease Deed of M/s Maharesh Chemmicads $nchus Plot
No.G-.639.... at Ind. Area NEIR s . CONtaINING. vereeeeeeencenee ....Nos. of pages and
registered with office of the Sub-Registrar and entered in his register at page
No. on dated eeeeeniemensnseens Total amount of special adhesive stamps affixed on the lease
deed have been RS. .ceereninscenne . The original Lease Deed is being sent to you for creating of

equitable mortgage with the condition that a specific clause will be provided in the mortgage deed of
your Institution (Financial Institution) that on breach of any of the condition of these presen.ts (Lease
agreement) shall be treated as a breach of conditions of the mortgage deed.. The Tnortgagia Ls allowed
subject to the various provisions applicable for financial institition as mentioned in the original lease
deed: .
Kindly note that property under this lease agreement can n§t be transferred in any manner
like change in share holding or change in partnership without prior written consent of the RIICO etc.

A Copy of mortgage deed may please be sent to us within a period of one month positively.
The original lease deed may please be returned to this office on clearance of charge over assets.

Thanking you,
urs pincerely, . e RS
\ pur Mehool =

VS — ‘ pooph 5 'Y

S Reglonal Manager

Encl : As above

nuvauui,
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o MICRO MANUFACTURING

UDYAM-RJ-17-0007888

I OF ENTERPRISE MAHABIR CHEMICAL INDUSTRIES

L

SN, Unils Name

1 SA\u
SR NS ! .
WEGE UL {1 MAUABIR CHEMICAL INDUSTRIES
| Flat/Dour/Block No. (.:630 Name of Premises/ Building MAHABIR CHEMICAL INDLSTRIZS
! R . - - -
;"liI'iIKL'/TU\\‘II JAIPUR Blurli B 7G—630
} 4\:] ‘}:: '])(',{:'['\‘\ or IRuudlSu‘rul/l.:xm- {ROAD NO 9F2 VKI AREA City JAIPUR
S TIURPIRESE - - —— — - —~ - 7
State RAJASTHAN 4 . Dlslrlct JAIPUR.I’}n}I’JZUIJ -
j Mobile ’ 5415?16580% T T Emait: ; - MAHABIRCHEMICALZ YAHOO.COIN
SEINCORPORNTION / e .
o ot - - 01/04/1995
SEATION OF ENTERPRISE g
P COMNIENCENMIENT OF R =
CIOCHON BUSINESS : 0170411995
!SNu. NIC 2 Digit NIC 4 Digit . NIC 5 Digit Actoin
W ](’)_\ \r.vl N :51 RY ) i 19 Manufacture of 1920 I\Innnfu:turc 19’01 - l’roduclmn ol'hqmd and gu:ous fucls. illuminatiag \l;.—,u!‘zr.:r_;
SHICATTON CODE(S) colie and refined ofrefined petroleam | oils, lubricating oils or greases or other products from crude
petrolenm protlucts products petroleum or bituminons minerals

DY O REGISTRATION 25/08/2020

Disclmer: This 1s computer g,enz.r'm.d statement, no signature required
Printed lorm 1 N e N TR T PR T U

S oy contael:

#or Mahabir Chemical Industries

i SaartRrcrry
[ASIE Y

PropMan:gc
[ mesE with the
é@?w;{\f" Ministry of

i
S MSME
TN

| R



| . . S
[FORM NO. (2)]

) [See Clause (5) 2]

‘ F . .

. orm of Licence for Registration of an existing Unit/Proposed

, Unit/Renewal of Licence

Licence No, 7052018

Date of Issue. 17-07-2018

Valid upto. 16-07-2023

T

Licence to carry on the business of a processor iy hereby granted to the party, at
the palace and subject to the terms and cond

itions mentioned below and to the provisions
of the lubricanting Oils and Greases(Processing Supply & Distributions Regulation)
Order,1987.

Description of the party, the location
‘1 of the unit and the specifications of the Product(s)

1.(i)  Full name of the holder

Shri Chandar Prakash Sharma
of thelicence

S/o Shri Narsingh Lal Sharma

(i)  Address is Full : 1288/9, Choumu Thakur ki Haveli,

j Gangapole, Jaipur (Raj)
| )
i 2 Location of the Unit -~ M/S' Mahabir Chemical Industries
- G-680, Road No. 9F2, VKIA, Jaipur (Raj)
.3 Location of the Storage M/S ‘Mahabir Chemical Industries
1 G-680, Road No. 9F2, VKIA, Jaipur (Raj)
| 4. Capacity of the unit 't 792K.L. Yearly
(in Kilo liters)
5. Products produced/ to be

produced and their
specifications products
i) Motor Oils

ii) Gear Oils

iii) Industrial Oils
iv) Greases

v) Other (Specify)

(Relevant IS] Specifications, if product is of ISI specification, otherwise details of
the specifications to which produced or prososed to be produced).

If licence has been renewed, particulars of the licence renewed.

,\’j/ .
‘ ((Jompclcnf Autl‘lorlt?y)
Distt. Supply Officér
JAIHUR-IRAJ.)




— RAJASTHAN
o 4, Instituti STATE POLLUTION CONTROL BOARD
e ST, on . .
ﬁﬁrmgam_ ) i al Area, Jhalang Doongari, jaipur-392 004 2[
\QT@@MWM’ one 0141-5159600,5159695Fax:0141-5159697
WS
1]
Registered
Eile No: F(HSW]/laipur(]aipur)/45(1)/2009-2010/1626-1628 " Date:- 30/06/2020
Unit id 1635
~M/s Mahabir Chemicals Industries
' G-680, Road No. 9 F 2,Vishwakarma Industrial Area » Tehsil:Jaipur

- DistrictJAIPUR .

Subi-  Authorization for\ operating a facility for Collection, Disposal,  Genefation, Reception,
Storage of Hazardous Wastes Under Hazardous and Other Waste (Management and
Transboundary Movement) Rules, 2016,

Refi-  Yourapplication dated ; 05/12/2019 received on 05/12/2019 and subsequent cot responde

~  sir . , :

1 Number of authorization RPCB/HWM/ZOZ0-2021/HSW/HSW/105.

2 Application Number: 255688 dated : 05/12/2019,

3 PROPRIETOR of M/s M‘ahabir". Chemicals Industries is hereby granted an
authorization based on the enclosed ‘signed inspection report for Collection,
Disposal, Generation, Reception, Storage of Hazardous waste |on the premises
situated at G-680, Road No.. 9F Z,Vishw'akarma Industrial Area Tehsil: Jaipur(VKIA)
District: JAIPUR. . o

o Details of Authorization

;Si\'o Type of Catég‘or‘yr‘v g ..Quami.ty/ } Hé_zardous Waste

! | Hazardous waste Sch Code 1 Unit . Disposal Pr_a%nce %

! 1 |Chemical sludge - from waste ) 2.00 CTDF U:laipur

water treatment I 35-_3 C. KG[DAY o
2 |Organic residues from 360.00 Coprot_:, ssing in
process I 44 KG/DAY cement(Kiln

:k3 Spent clay containing oil . 2.40.00 ‘Coprocessing in

: ! 4.5 KG/DAY cement(Kiln

F.» Used or spent oil - 3600.00 Used as|raw material

| . Lofs1 . KLA

"4 The acthorization shall be in force for period from 01/03/2020 to 28/02/2025 .

l-or Mahubiy Chemical Industies

/
(3‘9&’\ et
Pzage 10f 5 -

Frop Managsr
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N RA]ASTHAN STATE POLLUTION CONTROL BOARD
: *Egy“ﬁmng ,. 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e Hf%“?ﬁ?? Phone: 0141-5159600,5159695Fax: 0141-5159697
Q
Registered
File No: F(HSW)/Jaipur(jaipur)/45(1)/2009-2010/1626-1628 Date:- ~ 30/06/2020

Unit 1d + 1435
The authorization is subject to the following general and specific conditions :
A. General conditions of Authorization

1. The authorised person shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

2. The authorisation or its renewal shall be prdduced'for inspection at the reqﬁest of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and

other wastes except what is permitted through this authorisation.

4, Any unauthorised change in personnel, equipment-jor warking conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergenéy-Re'sponse Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
\eakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular

interval of time;

6, The person authorised shall comply with the.provis_ibnsoutlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and .-
Disposal of Hazardous Waste and Penalty” ' -

7.1t is the duty of the authorised person to take prior permission of the State Pollution Control
Board to close down the facility. S

3. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained. . A

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed

Page 2 of §

Location:




- 266

RAJAST VAT,
AJASTINAN STATE POLLUTION CON'IROI, noaARn

A, g -
o hastitational Aven, Jhalang Doongarl, Judpur-302 004
) W ’
Phones 0141 5159600,5 150695y 01411150007 N3
' Replstered
File Not  F(HSW) /Jadpur(Jadpur) /45 (1) /; 201 ' |
/I ipae(Jadpar) /45(1)/2000:2010/1626-1620 Datos 30/06/2070

Uit W s g3y

of as perspecific conditions of anthovisatlon,

L1 The importer or exporter shall benr the cost of hmport or export and mitigation of damages if
ay, R

b . Tt oA A yor , -
12, Anapplication for the renewal of an authortsation shall he made as lald down under thege Rules,
13. Any other conditions for compllance asper the Guldelines Issued by the Minlstry of
Environment, Forest and Climate Change or Central Pollutlon Control Board from time to time,

14. Annual return shall be flled by June 30th for the perlod ensuring 31st March of the ycar.

B. Specific Conditions

5 That this authorization shall ceased to be valid & shall be liable to be revoked
without any furthor notice In case of refusal/explry of consent to operate under
the provisions of Water(Prevention and Control of Pollution) Act,1974 and
Air(Prevention and Control of Pollution)Act,1981 by the State Board.

That no other hazardous waste shall ‘be recycle/reprocess without prior obtain

6
authorisation from State Board as " recycle/ re-processor ~of hazardous waste
under the rule 6o0f the Hazardous and  Other Wastes ' (Management and
Transboundary Movement) Rules, 2016. N

- That no hazardous waste shall be utilized for co-processing as a supplementary

resource or for energy recovery, or‘”‘a'fte‘i"‘ processing without prior & valid
approval of Central Pollution Control Board under the rule 9of the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016.

g That in case of any expansion or change in process.or product or change in mode
/ practice of disposal of hazardous waste or its quantity, industry shall obtain
fresh authorization. .

9 That the arrangements for transportation of the hazardous waste for disposal
shall be done by the authorized/dedicated vehicles only and any environmental

damages during Transportation shall be borne by sender/recciver who ever

arrange the transportation.
The record of raw materlal procuremgent,
of hazardous waste shall be maintained In logl
submitted to Reglonal Office every month, '

11 That this authorization Is Issued for
3600 KLA and for the disposal of hazardous waste generated during pro

production and generation & disposal

10
book and copy of the same shall be

procurement of raw materlal le. Used oil @
COSS.

Page 3 of b

id
a} Mathur
45 I1ST

Signature v

Digltally sigped
DNate. 202 4
Reason: Se
Location:

Ir
6:3
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N

) ::t:- B RAJASTHAN STATE POLLUTION CONTROL BOARD
W,j'?ﬁ. ——--:5— 4, Institutional Area, Jhalana Doongard, Jalpur-302 004
\_,/,QTW"'"
Wmmw Phone: 0141-5159600,5159695Fax: 0141-5159697
7
. Repistered
Vile No:  F(HSW)/Jaipur(Jaipur)/45(1)/2009-2010/1626-1628 ' Dater  30/06/2020

Unit 1d + (635

12 That unit will submit Emergency Response Plan within one month,
13 That unit will label the hazardous waste containers in Form-8of the Rules, within
one month.

14  Thatunit will submit copy of manifests within one month.

15 Thatunitwill submit copy of annual return within one month.

6 The authorization is subject to the conditions stated at Annexure A" enclosed with the
authorization letter and the such conditions as may be specified in the Rules for the time
being forced under the Environmental (Protection) Act, 1986,

17 The unit has to display and maintain the data online outside the
& English both on a 6X 4’ display board in the manner & forma
"B" and the report of the Compliance along with photograph shall be submitted to this
office & Regional Office, time to time. i '

18 That the annual reports/returns in the form prescribed under the
submitted to the Board by 30th June of ,ei/ery year and records of hazardous waste
Generation, handling & management shall be . maintained according to the provisions of
the Hazardous Waste (Management and ~ Transboundary Movement) Rules, 2016 and
shown & submitted to the Board as and when asked for. !

19  The hazardous waste ‘should not be stored for a period beyond 90 days, failing which the
authorizationshalldeemedtoberevoked. L e sl "

20 It shall be ensured that the Hazardous waste is handled, managed & disposed of. strictly
in accordance with the Hazardous and Other . Waste (Management and Transboundary

Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained
be tantamount 'to automatic cancellation/revocation of the

factory main gate in Hindi
¢t prescribed at Annexure

Rules shall be

in the authorization shall
authorization.
21 The operator of the facility shall Liablé to, comply any other conditions as per the

guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal,

reception, storage & treatment of hazardous waste.

22  That Authorization is issued under the provisions of Hazardous and Other Waste
Transboundary Movement) Rules, 2016 from the

(Management and
olve the project proponent from the

environmental angle only, and does not abs
other statutory obligations prescribed under any other law or amy other
instrument in force. The sole and complete responsibility, to comply with
conditions laid down In all other for the time-being in  force,rests with the

industry/unit/project proponent.

page 4 of 5

Location:
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[t O

RAJASTHAN STATY POLLUTION CON'TROL BOARD

\ - “mz 4, nstitutiong) Area, Jhalang Dmmum'l,|nl|u|r-1|(l2 004 ) K
\,ﬁﬁm Phone: 0141-5159600,5 1596050 01 115150697

NN

. Registered
tile Now F[HS\\’]/]nipur(l'.ﬁpur]/45(1)/20"‘)-2010/1626-'1()213 Date- 30/06/2020
Unit 1d . 1635
3m

hat this  Authorization shall not, in any way, adversely affect or
broceeding, if any, instituted i the past or that could be instituted
State Board for violation of the provisions of the Act or the Rules made thereund

jeopardize the legal
againt you by the
(U

This bears the approval of the competent authority.

Yours Sincerely
}l\‘/
Group Incharge
Copy To:-

1 Regional Officer, Regional Office, Rajasthan State Pollution . Control Board, ]qlpur
(Nerth) * you are requested to ensure the compliance - of authorisation conditions
under the Hazardous and  Other Waste (Management ang Transboundary
Movement)Rules,2016 ‘

2 Master File

Group Incharge
Fage 6of 5

Location:




o | 26Dsice (Hsw) < 24
Rajasthan State Pollution Control Board

/Bﬁ " 4, Instituti 3
yf"’\/\-’w itutional Area, Jhalana Doongari, Jaipur-302 004 i g et
ST T4 Phone: 0141-5159600,515 q‘:""g:u’n‘;’{'f-fﬂ
/4 5159695 %’ﬁ‘ ; ”’g
[w] S 'f
‘ . Registered
rileNo :  F(HSW)/Jaipur(Jaipur)/45(1)/2009-2010/2871-2873
OrderNo: 2023-2024/HSW/9588 Date: Jul 27 2023 10:07AM

Unit Id ¢ 1635
M/s Mahabir Chemicals Industries

G-680, Road No. 9 F 2,Vishwakarma Industrial Area,
Tehsil:Jaipur
District:JAIPUR
sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 23/11/2022 and subsequent correspondence.

Sir,
the provisions of Section 25/260f the Water (Prevention &

Consent to Operate under
and under

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act)
Section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Mahabir Chemicals Industries plant vsituated at G-680, Road No 9F

2,Vishwakarma Industrial Area JAIPUR Tehsil:Jaipur(VKIA) District:]AIPUR Rajasthan,

subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/02/2023 to 31/0 1/2028.

2 That this Consent Iis granted for manufacturing / producing following products / by

products or carrying out the following activities —or operation/processes  or providing
following services with capacities given below:
Particular Type Quantity with Unit
Re-refiend oil Product 3,600.00 KLA
B—

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in

process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated

effluent shall be as under:

page 1 of 7




.

4,1

ZZIQ)ITiCu (rsw)

R-a]astlmn State Pollution Control Board
nstitutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695

27

L\ /4
Rogistored
File No F(HSW)/Jaipur(Jaipur)/45(1)/2009-20 10/2871-2873
orderNo: 2023-2024/HSW/9588 Date: Jul 27 2023 10:07AM
Unit Id @ 1635
Type of effluent Max. effluent Recycled Qly Disposed Qy of effluent
generation of Efffuent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.700 NIL 0.700
Septic Tank and Soakpit
e
Trade Effluent 1.200 1.200 NIL
Reuse in Process
_/______,__—J
pollution control measures and the emission

That the sources of ai

r emissions along with

standards for the prescribed parameters shall be as under:
sources of Air Emissions Pollution Cq_ntrol Prescribed
Measures parameter standard
L————/’—_/_"/
D G SET( 62.5KVA) ACOUSTIC ENCLOSURE
,ADEQUATE STACK
HEIGHT
/—/_/
ONE OIL FIRED BOILER( ADEQUATE AIR
600KG/HOUR) POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
S02 600 Mg/Nm3
Particulate 150 Mg/Nm3
Matter
NOx 300 Mg/Nm3
/__—____/—j
ONE OIL FIRED THERMOPACK( ADEQUATE STACK '
2LAC KCAL/HR) HEIGHT , WET
SCRUBBER
S02 600 Mg/Nm3
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Rajasthan State Pollution Control Board Q
— o
4, lastitniional Aveas Mhalana Doongari Jaigpur- 302 00+ ~—

\;JW Phone: QL4 LS 189000 5150005

Registerad
WMe Ne 1 FRSW) laipur{laipur) 45(1) 20092010 28T LIRS o -
faY RN M QR RN Date Jul 27 2023 10:07AM
onder Not JO23-2024 HNW vEaN
Vit W2 IR
130 Mg/Nm3
AV 00 NMgNmM3
ONE QL RIRED THRRMOPACK ADRQUATY STACN
LACKCAL BRY HRIGHT . WET
SCRURRER
S02 S0 N3

— — ] R

© That mdusiry  shall  adopt  phytoremediation techuniques to reduce  the
contamination of haavy  wetals  within  the  prowises, for that industry  shall  grow
Sunflowar,  Ricinus  commuuiz — (land) & water  hyaciath - as much  as  possible and
submit compliance report to the State Board,

That this Consent to Opreate is being graated on the basis of total project cost neot
exceading Rs 7753 lacs which includes the cost of plant & machinery, In case ot
any increase  in the project cost, the industry shall be liable to deposit the balance
amount of the consent fee, as the case may be,

That this consent to operate is valid for Processing of used oil @ 3Ie00KRLA, as per
Authorisation vegistration of Rajasthan  State  Pollution  Contvel  Board &  industry
shall comply with conditions of the Authorisation.
9 That industry shall not procured hazardous waste ile. Used &

having valid authorization from the State Beard

That industry shall comply with all the conditions laid down in authorization.

waste  oil  without

=1

1¢

11 That it will be ensured that the unit s not operated without valid consent
operate  under  Water (Prevention &  Control  of  Pollution)  Act 1974 and
Air(Prevention & Control of  Pollution) Act 1981 and
Hazardous and Other Wastes
2010,

authorization under
(Management  and  Tvansboundary  Movemant)  Rules.

That no waste water shall be discharged inside or outside the factory premises and
thus zero discharged conditions shall be maintained,

13 That trade efMuent (1.2KLD) generated from process shall be treated  up 0 nors
mentioned as above and shall be ve-used in the process within the premises
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P Rf‘]asthan State Pollution Control Board
ﬁ}“‘ﬂ,ﬂ__— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 < o
‘G‘.’ Phone: 0141-5159600,5159695 (p )
Reglsterocl
File No

OrderNo:  2023-2024/HSW/9588

F(HSW)/Jaipur(Jaipur) /45(1)/2009-201 0/2871-2873

Date: Jul 27 2023 10:07AM

Unit Id : 1635

14 That no waste water (domestic & trade effluent) shall be  discharged outside the
factory premises in any

casec  and complete zero
maintained.

discharge  status  shall  be

15 That water flow meters shall be provided and maintained at all suitable points to

measure quantity of received and water consumption

Record of the same shall be maintained on daily basis.

16 That industry shall provide and maintain adequate stack
control measures at all the
standards/norms.

17 That the industry shall carryout effluent sampling/stack
quality monitoring and submit
laboratory/laboratory
Government of India

for  different purposes.

height and air pollution
sources of air emission to achieve the prescribed

monitoring/ambient  air
half yearly analysis report from the State Board
recognized by Ministry of Environment & Forests (MoE&F),

18 That the industry shall provide
treatment plant and daily
logbook.

19 That industry shall comply with the provisions of Hazardous & other Waste

Management and Transboundary Movement) Rules, 2016and daily record of
hazardous wast generation and its disposal shall be maintained.

separate energy metering device for effluent

record of energy consumption shall be maintained in

20 That unit shall maintain scrubber so as to absorb air pollutants/odor before release
into atmosphere through stack of minimum height 30 meter from ground level
21 That no other hazardous waste

Hazardousand Other Wastes and Transboundary Movement) Rules,
2016, shall be procured or processed without Prior Obtain
passbook from Rajasthan State Pollution Control Board.

covered under the schedule 1V

of the
(Management

authorization and

22 That the industry shall submit the half yearly compliance report of all the above
conditions to the State Board.
23 That all precautionary measures be taken

so that no Volatile Organic
(VOC)shall be released in the atmosphere.

Carbon

24 That unit shall maintain adequate capacity of ETP so as to treat the waste water
generated from the Dehydration process/Vacuum pump

prescribed standards and treated water is recycled in process etc
25 That no

premises.

etc. so as to meet the

industrial effluent will Dbe d'i’schﬂrged inside or outside the factory

26 That all precautions / measures to be taken as mentioned in Guidelines

for
Environmentally Sound Recycling of Hazardous wastes issued by the CPCB Jauumary
2010
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. .
Raj: P i
— yjasthan st? ution Control Board
)g%—- 4, Institutional Area Jhal i ‘
o= a, Jhalana Doongari, Jaipur-302 004 <o
;’J.‘, Phone: 0141-5159600 5
“" ,5159695
. . ‘ Registered
File No F(HSW)/Jaipur(Jaipur)/45(1)/2009-2010/2871-2873
orderNo:  2023-2024/HSW/9588 Date:  Jul 27 2023 10:07AM
Unit Id : 1635

27 Th:\? unit shall not disposc off any hazardous waste in grey/unauthorized market
for further processing/disposal

28 That the entire industrial effluent shall be treated and recycled in process and no
discharge shall be made within or out of the premises.

29 That the industry shall submit the half yearly compliance report of all the above
conditions to the State Board.

30 That the industry shall not use pet coke/furnace oil in any process/service/utility
to comply with the order dated 17/11/2017 of Hon'ble Supreme Court, wherein ban
has been imposed on the use of pet coke and furnace oil in the State of Rajasthan.

31 The Industry shall provide water meters t borewell within 30days time period and
shall submit the report to the State Board. .

32 That fresh water consumption for the industry shall not exceed 3.0 KLD which is
proposed to be sourced from ground water and affirmed that the permission of
Central Ground Water Authority is not required.

33 That the industry shall not abstract ground water withiout prior permission of
Control Ground Water Authority (CGWA).

34 That the domestic effluent (0.7 KLD)  shall  be treated through scientifically
designed septic tank and soak pit.

35 That industry shall maintain effluent treatment plant (ETP) of adequate capacity
for treatment of - effluent generated from the industry and treated effluent/water
(0.9 KLD) shall be reuse in process (Ingot/slag quenching).

36 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

37 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility ~ to comply with the conditions laid down in all other laws for the time-being

in force, rests with the industry/ unit/ project proponent.
38 That the grant of this Consent to Operate shall not, in any way, adversely affect or

jeopardize the legal proceeding, if any, instituted (in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or

the Rules made thereunder.
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. R.aja.sthan State Pollution Control Board
, Institutional Area, Jhalana Doongari, Jaipur-302 004 2 k

030

i

A~} Phone: 0141-5159600,5159
““ 7 4 695
Registered
FileNo F(HSW)/Jaipur(Jaipur)/45(1)/2009-2010/2871-2873
order No: 2023-2024/HSW/9588 Date: Jul 27 2023 10:07AM

Unit Id : 1635

39 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

40 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

41 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

47 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry 2 document (three —copies) ‘prepared by the

sender, giving the details as per Form-6.

That the Project Proponent shall comply with provisions of the Batteries (Management and

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,

importer, auctioneer, recycler as the case may be) to the State Board as provided under

Rule 10(2) (i) of the Battery (Management’~and Handling) Rules, 2001 (as amended). In

case the Project Proponent is not 2 bulk consumer even then the used batteries shall be

returned to the authorized dealers or recyclers only.
That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board

during inspections.
This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent  will comply
with the provisions of the Water Act and Air Act and fo such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ HSW ]
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File No
Order No:

Unit Id :

(A):

X\

el Botice (HsW )

Rajasthan State Pollution Control Board g 0
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695

Registered
F(HS aipur(Jaipur)/45(1)/2009-2010/2871-2873
2%23‘}\]2)({;4;)“5\(}:7/;)53;/ o / Date: Jul 27 2023 10:07AM
1635
Copy to:- |
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur(North)
2 MasterFile.
Group Incharge[ HSW]
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iy TEAM TEST HOUS /- Mf, 35
@ (Cuit of Team Iustitute of Science & Technology Pvt. Ltd.)

Spproved by Saistey of Eavironment and [rorest, Government of India as Fovironmental Laboratory

b Mo Faborators @ GL-SE4 RICO Industrial Area.
Popoe - H2000, Rapasthan Sitapura, Jaipur - 102022, Rajasthan
HOATTII0004, 9414077379, Plione ;191 9460222039, 9460222049,

v tcamitesthonse.com I il - directorfaoteamtesthouse com,

150 90012013, IS0 14001:2015, 150 45001:2018 (OH&S) JDA/UDH

ISYRIRY]
Pt teamhdheadar gmail com I madl : marleetinglab teamtesthouse.com
TEST REPORT
e R | TOAR2622300009530 Date 03 12-2022
o - :‘1 S Wahabir Chemical Industries Type of Urnit Ol processing unit
5-u80, Road No. 9F-2, VKI Area, Jaipur, Jaipur
| ‘Rajasthan)
L ple [Aminent Air Quality Monitoring Date of Sample ~ [29-11-2022
Collection/Monitori
ng:
LY o Colicelion |Near Main Gate Date of Receipt:  |30-11-2022
s ‘
NN jju. 11-2022 10 03-12-2022 Sampling Plan : 1S 5182:2000(Part 14)RA
—_— 2014
PR IPRE| [- Sample Callected |kishan murari
Sa e ’ |By:
Lir Mukesn Sharma Conditior of Fit for testing
- W Sample ;
RESULTS
|Paramelers : Observed Value |Testing Protocol Limits as per
‘ : National Ambient
Air Quality
Standard, 2009
o Lo Norgxade [microgram/m3] 330 TTH/AAQM/08 4000
wirogen Dioxide as NOZ2 [microgram/m3]  |15.39 ' IS 5182 (Part 6) : 2006 80.00
Reaffirmed 2017
-l Llate Natler (PM2.5) [microgram/m3] (41,33 IS 5182 (Part 24) : 20619 c0.00
“ur Diosde [microgram/m3] 3.7 IS 5182 (Part 2) : 2001-RA 180.00
; 2017
LT e '._nan?' (P14 10) [rmicrogram/m3]  |83.11 IS 5182 (Part 23)-2006 RA  |100.00
2017

[

st reler ool to e tester! sample (s) A paramelers (s) Endorsement of [ AUCIS S nEitner IRt + -

s et el or e Lol aned can ol pe uses evidence in e ot of law ana st QLT L b= Lasd i 27
b snecizl permiss onan wnbng ! ) o
LAl 15 dayn I b e et of 1ssLe of tes) report Lrless atienwise pecfad
o
/)_.Ix——
;o
’ 4 N
' futbonzer Signatony
(Report No: TC502522400003530 )
I R e S P77 KR v T -

VU e e m el Pt
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FEAM TEST HOUS): ~ f ),
A

(Mﬂ) (Lt of / / /
[ ’ ) , ) )
X 1 lnstinnte of Science & Technology PviLd.)
Cppoved e Ny ol . )
o N0 ‘ml‘ll' il Ih':” anment and Faret, Government ol fadin as Encironnental [ahoratary
- ISO L0 :20045 JSO (50012008 (O11&S) TDA/UDTT
il Lo Chitamgan A
LD SO2001 Ragpasthinn U ahoratory G ARA ITCO Tndustrlal Arci.
" ISR IR ERARL Slpien. daipue - 102022 [2ijasthan
Lonmbest o Pligne 01 0460222019.9 160727049,
1 ' | e foapnll c divector/r teamte sthawse.com,
S oedircaed et com Fomgdl: mnrketinglaho tepmtesthonge,com
TEST REPORT
e U Ticaoosonoo00t /00 — Tpate. 03122022 ]
| I N I
1S ahabi Chemical Industrics Type of Unit Ol processing vt
Coun Road Noo OF -2, VKE Area, Jaipur, Jaipur
Feajasthan),
(1) Slack Emissinn Level (< BOOKW) Date of Sample {291 1-2022
| Collection/Monilor
| o o ng . ’_____’/d
U omecnan |DG Set 62 5 KVA Date of Receipt © | 30-1 1-2022
] - ——
$0-11-2022 10 03-12-2022 Sampling Plan 15 11255:2008(Part 3)RA
{ AnalysIs 2018
EAA O _f// -
iyl sample Collected kishan murar
, _|By:
1 Mukesh Sharma Condition of Fit for testing
e Sample :
] RESULTS ]
. Jametels : Observed Value |Testing Protocol Limi.ts as per
| Environment
protection rules.
1986
© iculate Matter [g/kw-hr] 0.11 CPCB Guidelines 0.3
|5 ulphur Dioxide [g/kw-hr] BDL(<0.02) |instruction Mariual Kane -
900 Plus
e of Nitrogen [g/kw-hr] 1.54 Instruction Manual Kane 9.2
900 Plus
- bon Monoxide [g/kw-hr] 1.22 ' Instruction Manual Kane 3.5
" |900 Plus
Ch reler ey to tne testec sample (5) & parametars () Endarsament of praducts i nefther inferred nor implied
a gt b reprotuced vholly orin part aned can not be used evidence in the cout of law and ghould nol be used 17 3ny
st o et Gt S al preamission n wenlineg

sue of teal reporl ynless othenwise specified

il e destroyed alter 10 days from the date of 15!
|

[eo s aber

(Hay

S AUtz Signalry o
I\Pg.“%l(t?""‘“ NG . .;,1'_ 7
(Report Not TCH0ZH.72 500001704 )

L e, Y T1OE 8 amn == T - =

o ter el enen
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s INO9001:2015,
Oee s o Chitramgan Moy,

¢ sehiemes Jaipur < 302001, Rajasthan
Phone = 9T 0377210004, 0414077379,

278

ISOT001:2015,

TEAM TEST HOUSE

(Unit of Team Institute of Science & Technology Pvi. Lid.)
Snproved by Ninistey of Envivonment and Forest, Government of Tndia as Ensironmental [ n]un-ur}n;\
[SO AS001:2018 (OTT&S)

Laboratovy : (VEIASV?H, RICO Industrial Area,

Sitapura, Jaipur - 302022, Rajasthan

—

)e

JDA/UDH

Phone ;491 9460222039, 9460222049,

Wchae o wnaeamresthouse.com Fmalil ¢ directoreoteamtesthouse.com,
ioval team bdheadia pmail.com tmail : marketinglab/a teamtesthouse.com
TEST REPORT
[RerctNe ULR 500001704 Date - 03-12-2022
|
lissuoa Te 'S Mahahir Chemical Induslries Type of Unil : Oil processing unit
(3-680, Road No. 9F-2, VKI Area, Jaipur, Jaipur
(Rajasthan),
[T 0 o7 Sample DG Stack Emission Level (< 800KW) Date of Sample 29-11-2022
Collection/Monitori
ng:
= oo Collection [DG Set 62.5 KVA 30-11-2022

Date of Receipt: -

1S 11255:2008(Part 3)RA
2018
kishan murari

Zae 30-11-2022 to 03-12-2022 Sampling Plan :

- |Sample Collected
By :
Condition of

| M fMukesh Sharma Fit for testing

ot ts be reproduced whally ar in part and can not be usad evidence in the court of law and should not be used ir a7y
wir g rnecdia without our special permissian in writing

les will be destroyed alter 15 days from Ihe dale of issue of lest feport unless otherwise specified

Authorized Signatery

RoiaRpM RBISR0RN )

GE A7 am

SRR EMHATIVE | Sample :

" RESULTS 1
- |Parameters Observed Value |Testing Protocol Limits as per ]
Environment
protection rules. |
1988 |
— ' 1
(Hydrasarbon [gikw-hr) 0.42 1S 5182 (Part 21) : 2001 1.3 |
RA 2017 *,

T cresults histzd refer only Lo e {ested sample (s) & parameters {s) Endorsemant of products s neither inferrea no: implied
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o TEAM TEST HOUST: PN
it of Team Institute of Science & Technology Pyt. Lid,)

sproved by Ministey of Favir \ . (2
| 150) t):);) ;’11:]';‘: wonmentand Forest, Government of India ay Lonvironmental [aboratory ’
PP v \[.“..‘, c=ULS, ISO 14001:2015, ISO 450012018 (O11&S) ’.JI)A/I,il)H
Faipun - 302001, Rnyi:u.lhnn Labaratory © G1-584, RIOICO Industrial Ar(,l

21 0377210064, 9414077170 Sttapura, Jaipur - 302022, Rajasthan
v Phone : 191 9460222039, 9460222049,
Email : director teamtestlionse, com,

Phoi
Wbt s sow s feamitesthouse com

ihcad g emand.com ,
Foanail o marketinglabio teamtesthouse.com

TEST REPORT

Reoport No. UL CH0252250 T o190099
|Re 0. ULR !m 302522500001705 Date : 03-12-2022
w T [\ IVahabir Chemical Induslries Type of Unit : Oil processing unit
G-680. Roac No. 9F-2. VKI Area, Jaipur, Jaipur
(Rajasthan),
Type of Semple | Stack Emission Level Date of Sample 29-11-2022
Collection/Monitori
ng:
L |22 of Collecuon One Ol Firec Boiler (600KG / HOUR) Date of Receipt :  |20-11-2022
RERS 30-17-2022 to 03-12-2022 Sampling Plan : 15 11255:2008(Part 3)RA
sxlmralyss ‘ 2018
Cuznuly of |- Sample Collected  |kishan rnurari
Sz-r= - |By:
11Ar Mukesh Sharma Condition of - |Fit for testing
2 i Sample : B
_ RESULTS i
2o |Parameters Observed Value  |Testing Protocol
Particulate matter img/Nm3] 122226 IS 11255 (Part 1):1985
Reaffirmed 2014

Saly 1o tie 125120 sample (5) & pararneters (5). Endorsement of produc:s is neither inferred nor imphed
sprocuced whelly o in part ard can nol be used evidence in the count of law and should rot be usec in any
ac yaul our special permission in writing. Y .

destcyed afer 15 cays from the date of issue of test report unless olnerwvise specified

2
) ) o Lg ) ' ) (j‘?@{»-f—
Corior gl 03 Autharized, Siptam 2O
(Reporl No: TC502522500001705 )
Printed on Decemper, 2022 11:04:21 am

C:
Bl

Tri= 1~ cram er nzaerstad renad
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TEAM TEST HOUSI:

(Cnatof Team Institute of Science & Technology Pvt. Ltd.)

ISO 45001 21)[8(()1]4.\%)
2 (12584, RIICO (ndustrial Arca,

Laborator y
Sitapurn,
Phone ¢
Fovail

Jm;nu

‘ l . ‘
ned by Nhnistry ol Environment and Forest, Government of India as Environmental l,uhm‘mnrv
1SO 1400 1:2015,

IDA/UDH

302022, Rajasthan
191 9400222039, 9460222049,
cdirector@ teamtesihoose.com,

( \ \
N
e ISO0001:2015,
wincs oar Chitranjan Mg,
; <heme Bopan - 02000, Rajasthan
Pl - U OITTIT0004, 9414077379,
W4 e s vanfeamtesthonse.cony

e hdhead a oy

el com

TEST REPORT

il maiketinglabh/ teamtesthiouse.com

-

TZer e LoR [T050.2522500001706 Date : 03-12-2022
]
caued T A S Mahabir Chemical Industries : Type of Unit : Oil processing unit
G-680, Road No. 9F-2, VKI Area, Jaipur, Jaipur
(Rajasthan).
.= ofSample - |Stack Emission Level Date of Sample 29-11-2022
Collection/Monitori
ng
P Colectorn {One Qll F:red Thermopack Heater (2 LAC Date of Receipt :  |30-11-2022

Jdle

IS 11255:2008(Part 3)RA

Sampling Plan :
. 2018

TeslAnaysis | =
‘|Sample Collected |kishan murari
By :
Mr Mukesh Sharma Condition of _|Fit for testing
. Sample :
RESULTS
SNo  |Parameters Observed Value | Testing Protocal

|
{

i1 ‘Darmulate matter [mg/Nma3]

198.54

11S.11255 (Part 1):1985
Reaffirmed 2014

o resulis

ithoul our special permission in writing.

siec refer only 1o the tesled sample (s) & paramelers (s). Endorsement af preducts is neither inferred nor implied
10 be reproduced wholly or in part and can not be used evidence In the court of law and should not be used in any

e dastroyed after 15 days from the date of 1ssue of test report unless olherwise specified

,‘ry)
Uya—-

Authorized Signatory

R aregariNalTessrstasbooot7os )

Freled nm

Tongs s

% December. 2022 11:05:03 am
romniiler canerated renart
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TEAM TEST HOUSFE 38
)_ . N . ~ . » i & “
(St of Team Instiute of Science & Technology Py, Lid.)
N Sproved by \\illl\ll} ol Environmem and

1IN0 Q001201 5,

Lorest, Government of India as Environmental 1 aboratory
IS0 14001:2018,

IY\()JSIHH.ZUIH{()H&S; JDA/UDH
NS . . A - 7
.'I hu '1“1';\'; \l-n_j Laboratory : G1-384, KIICO Industrial Arca.

N “"q”_“ 0200, Ru]-;l\lh;m Sitapura. Jaipur - 302022, Rajasthan
S TTTII06 941407 850, Phone : 101 9460222019, 9460222049,

oo eamtesthouse, . com Lmail @ director feamiesthouse.com,
v hdhead a gl cam

Email - marketinglab a feamtesthouse.com

TEST REPORT

RecotNo LR TC502522500001707

Dale : 03-12-2022 1
R |
S0 TO M'S Mahabir Chemical Induslries Type of Unit - Oil processing unt ’
G-680, Road No. 9F-2. VK| Area, Jaipur, Jaipur |
(Rajasthan), |
Tore 2T Sumple Stack Emission Leve! Date of Sample 28-11-2022 :
Callection/Monitori |
ng:
St Collsclion [One il Fired Thermopack Heater (3 LAC Date of Receipt ;. [30-11-20622
. KCALMHR)
—ate 30-17-2022 to 03-12-2022 Sampling Plan : IS 11255.20038(Pant 2)=A ;
N . 20138 |
- " |Sample Collected |kishz=n muran !
By«
Mr Mukesh Sharma Condition of Fit for testing
Sample :
RESULTS :
3 No ?Parameters Observed Value | Testing Protocol |
L !Parﬁculate matter [mg/Nm3] 125.92 IS 11255 (Part 13:1985 i
i . Reaffirmed 2014 i

= g t o1y 10 the tesied sample {s) & params=ters (s) Erdorsement of produrts is neither infer=d no- mmon
b= repreduced whally or in part ard can not b2 used evidence in the court of Iz ang should net b useg in ary
Feul ur special parmissian iting. -

wroyed sfier 15 days from the cate of tssue of test repont unless othenwise spaafiec

&‘)—"
Aulhorized Signatory
REx;@PPﬁ.M&quzé&?socco17:;7 )

=t Gn U December. 2022 11°05 49 an - -
T c AN lEr men AleA et
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WY ameaded Mol e cin REVIANER N s )
D aded Mol’ i signed on ! dav of _,Ju.l‘l ) .:l\\ hatwasn Mc SIREL €FMENT
Y s " X » 3
e atter called Ve Wharton Whe  firvt partand
MW N " e
=2 CHEMICAL INDUSTRIES, G-680, ROAD NO- 92, UKin, JAIPUR,
-

OO renedn afler caflad Vhe 'Gananttor’ o the sacond parts The ‘inr'
Organic Residie (tasde cadegorv-i WO el Span

R "\l\‘d\ waster undar section o,

hav agread to

clay  (wastia cotegory-45),

& NC28 of Eavironmential (Frotvection) Act, 1986,
wTProcessing i Shelie cemant Kila ot Seawar, undar contirolla

SondTEEY ey par Norsedoos fheste CHeasgentant, Handhau & Transboun 2 Movemant)

Ruales, ...C'U\\\t\.' ?‘lgﬁliu‘JL\frF O?(j‘)\‘un.f dﬁ:-hn{»q\a‘h‘)yu'am:dhlmn Wsued by CPEE on 2070,

con \"“."uée tdn..r\n \dil-!!'.‘\.h i) u:‘ n.:tmmuu{s
. . O
cansent of both this MOV datied O R Ml‘-‘ .

o

{ anvironmenval riendly

e !m.wnfou\ wasbes problem: Now by
_ wibnesses' as under:

Vadidity of agraement: Tiis MOV s initially for o pariod of about Two year fre' woe @
dy 1%, 207%

¥ up o June 30bh, 2078 and is subject o extansion for o Qurther period
as mutdally careed upon This MOV can ba terminabad by 2iving one month notice on
either side or eVen earlisr with mutual consents

4

~

P

Co pracessing charge:  Genarabor shall ba pay Rs 1000/mb for Spent clay and Rs
2000/ mt for Organic Rasidua as co processing charger Unloading of Orgunic Rasi

sidue will
be done by User Monthly invoice will bo genarated ay per quentity mentionad

in
manifest (Ferm No-13 as per HWWM rules-2008):

Note-

7+ Spent clay will ba transported in authorized Hydraulic Tipper only

2. Supplier may club waste matarial with other oil recycler's same waste
will be sent individually as per quantity in manifest:

3+ Waste gencrator shail provide TDS certificate for TDS daducted on invoicsd amount:

* The invoices

Security Deposit & Payment terms: An amount of Rs10, COO/~ has to be muade by

the ‘Generator' feposié ab the bime of signing this MOU for eac
(irer Rs 20,0 @Q/F wastas), which shall be rafundable at the

{a A diine  of
0

s N e aamamar Akt — e b LN b At el — .

Waste
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Gée o .-!i;'d@i
“Gccount.
waste gan

“J'erator shay)

Skiss ekl yfier vdeducting or-odding any bekince JFt 4 o
e tox @123y 0 e b
0

‘Generator' at 'user' premises without

in enviromment friendly conditions complying all

Y be in force from time to timer Return of

ek Bl se of Organjc residue) and bags (in case of Spent clay) from user
ility of 'Gcncrator' an

waste shoyuld be tak

d all emptisd drums and:bags afser unloading of
en back by the waste generator at its own cost-
Annug| Mar‘ntcnance :
takes ope month,
required

‘user'

. regulationg
eMmptied dryms (in cq as ma

and in simila
at ‘uger's end, there
shall intimata well in a
mail/telephonie Message-

That in view of annual shutdowns of ‘user’

kilns which normally
T sibuation when Organic Residue and Spent Clay not

will be no commitment charges claimed by 'user': The

dvance at Jagst two weeks period in advance thru e-
Foree Majure: Bot

Parties shall not be liable
performante on eith

er part
strikes, g0 slow,

for any of their failure or delay in
tommotion,

due to any causes beyond bheir control viz fires, floods,
out, closure war or hostilities,

accident by fire or explosion, Earthquake,
natural and physical disaster

lock - riots or epidemics, civil
tempest,

lightening or other
Environment clearance:

The aceceptance and use of ¢t
planit sheil be,.subject, & asent from. pg:
SRy TP R o

Vekuarid Bt et

from time to time under the

Hazerdous
Traansboundary Movement) Rules, 2008

Jurisdiction:

is Hazordous meteriol ot
rs"i_i all ‘Féne w

‘user’
‘Generator’ sha

Polluticn Conc

roi 8serc- The
géré"cxpiry‘é? the same
(Management,

Waste

Handling &
In the event of any dispute arising out of this  Memorandum of
Understanding Beawar Court, District: Ajmer (Raj:)
the matter:

shall have the sole Jurisdiction in

Signed by respective authorized signatories for and on behalf of SHREE
BEAWAR and M/s- MAHABIR CHEMICAL INDUST:
JAIPUR, RAJ:, in ko

CEMENT LTD,
“JES, 6-680, ROAD NO- 9F2. UKIA
Kken of acceptance of above tr

~ms and conditions-

for & on behalf of

M/5 MAHABIR CHeEMICAL INDUSTRIES
<

Witness!

W Fonna 4o

Ty ey CRnmpy Cubor\fl,
SV am ALK Jaoy
(ivs AT GoswARID >

\
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BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL

Original Application No.97/2022 (CZ)
IA No.48/2023
Kamal Tiwari

Versus
Union of India and Others

AFFIDAVIT IN SUPPORT OF THE DOCUMENTS
I, Chandra Prakesh Sharma s/o shri
Narsingh Lal Sharma aged 70 years, Owner
of Mahabir Chemical Industriesl Plot G-

680, VKIA, Jaipur do hereby take oath and

state as under: -

1. That being authorized signatory of the
respondent No.1l4 I am well conversant
with the facts and circumstances of
the case and am competent €O swear
this affidavit.

2. That annexed documents Annexure R1 to
R5 is true and correct Photostat copy
of the original / office copy-

VV/
(Deponent)

VERIFICATION

I, the above-named Deponent do hereby
verify that the aforesaid affidavit is
true and correct to the Dbest of my
knowledge, belief and I have no%
suppressed any material therein, so help
me GOD. _

-

“bﬁ«fﬁz—~

(Deponent)
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VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CENTRA
ZONE, BENCH, BHOPAL '

- i
Original Application No.
1A No. H

Versus
Union of India & Others

Know all men by these presents that I/we the unde
Son of Shri LATE. A0SR, LAVTSS ShAg

LOnbRe,. TN,

, in the above case do hereby make, constitute and.’, .
appoint Mr. Shiv Narayan Bohra, Iskandh, Advocates, my/our true and lawful attorneys, for * %
my/our name, and on my/our behalf to appear plead and act in the said case, and more
particularly to draw, make, present, withdraw, amend represent and verify petition, plaints or
written statements and to make, present applications or petition in the court, to present, withdraw
and receive documents and any money from the court or form the opposite party either in
execution of the decree of otherwise, and on receipt of payment thereof to sing and deliver for
me/us proper receipts and discharges for the same, to compromise or to refer the case to
arbitration, to seek execution of the decree or any orders in the case, to draw, make present,
withdraw, amend and represent any memorandum of appeal or cross objections in any appeal
arising or to seek reviews or revision of any judgments, decree or order in the case, to appear,
conduct and plead in all such writ/appeals/revisions and reviews, and to do all other lawful acts
and things as effectually as I/we could do the same whether being personally present or otherwise,
my/our said counsel is/are also hereby authorized and empowered to instruct, engage or appoint
any other any other counsel or counsels to appear, plead and act with or for him/them in his/ their
absence or otherwise as my/our said counsel my think proper to do so, all acts of such counsel or
counsels shall be equally and similarly and binding on me/us as if done be my/our said counsel
and as if done by me/us personally. I/we hereby agree that if any part of the said counsel’s fee
remains unpaid before the first hearing of the case or if any hearing of the case be fixed on tour or at
any other place except the usual court premises, then my/our said counsel will not t.re bound to
appear before the count. The counsel’s fee now settled and agreed to is in r.espect of this court and
for the pending proceeding only. Any fresh action hereafter taken will entitle the counsel to fresh
fees 1/we also agree that if the case be dismissed in default or it be proceeded ex-party under any
circumstances whatsoever the said counsel shall not be held responsible for the same and all
whatsoever my/our said counsel shall do in connection with the said case,ll/ we do hergby agree to
ratify and confirm .any costs awarded in the case at any time in my/. our favour al‘.hall from part of
the counsel’s claim and shall be payable to him/them in addition to his/ their fees in the case.

IN WITNESS WHEREOF I/ we have herﬁ to set my /our hand(s)

at jv‘. g0 the lE) 2 day of ___and delivered to the

said counsel(s)

COUNSEL(s) N CLIENT 6
g 4

Shiv fyataya dﬁf;{a Advocate L e

Enr. No. R/465/1994

Mob. 9414074734 2

E-mail: advocatesnbohra]969@gnmil.com
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M Gmall Shiv Narayan Bohra <advocatesnbohra1969@gmail.com>

Copy Of Reply in The Case Of Kamal Tiwari vs Union Of India and Others in OA :
97/2022

1 message

Shiv Narayan Bohra <advocatesnbohra1969@gmail.com> Sat, Aug 26, 2023 at 5:57 PM
To: NGT/ Adv Krishan Sharma <advocatekrishna@gmail.com>

Dear sir,
Please find attached copy of the reply on behalf of respondent number:14 (Mahabir Chemicals )

Thanks & Regards,

S.N.Bohra

(Advocate Rajasthan High Court, Jaipur)
Mob. No: - 9414074734

.@ Reply of OA 97 2022 from respondent no. 14 Mahabir Chemical Induatries..pdf
12813K



